
CENTRIkL JIDRlNISTRATIUt TRIBUNAL
PRINCIPAL BtNCHJ N£y DELHI '  'N ,V

O.A. No. 1321/96

Neu Delhi this the 14th day of february 1997

Hon'ble Shri S.R.Adige, P!etnbBr(A)

Hon'ble Or* A.yedavalll, ftember (3)

1. Anit Kunar Sharnat
S/o Shri Suahil Kumar Sharma

2. Pis. Shashi Gupta,
y/o Shri Suresh Kumar,
D/o Shri Satya Pal Gupta

3. Suraj Bhao
S/o Shri Risal Singh, ,,, .Applicants

(Applicant in person)

Versus

The Union of India,
through the Secretary of the
Government of India,
Pliniatry of External Affairs,
South Block,
Meu Oelhl*1lO 011*

2. The Regional Passport Officer,
Htxico Trikoot-3,
Bhikpji Cams Place,
R.K.Puram, New Delhi. (Re spondents

(By AdvocateJ Shri N^S.Behta)

QRD£y( Oral)

ghri 'te'barCA)

Applicants who are working in the Office of
Regional Pa.aport Office, Mw Delhi, aeaklao « Oirocti«:
to the teapondwit. to eoaaidat their caaa for
aation uith conaoquantlal baaafita. None fat the
applicant ohen the ceee yea call.d out even « the
wieond call. Shri N.S. flehta oooneel for the reeponOect,
appoaifi andT'"""'• "*•
attantion to the judoewnt dated 30.10.96 in 0* 22ea/9<>
Giriraj Sharma and connected case wherein the responded «

had been directed to consider the case of the applicant
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for grant of toiaporary atatua and regularisation

in terna of the acheMB contained in On dated id.S.fS

iaaued by the 0«0*P«T* Govt* of India# Shi i Wehta

state a that the present case is in all fours with

QHk 2284/94 and priroa-facie ue have no reasons to

doubt the sane# Under the circumatances this 04

is disposed of with a direction to the reap€«derjt&

to consider the case of the applicanti for grant of

tenporary statue and regularisation in teras of

0.0,P.T. Scheae dated 10.9,93. Me direct accordingly

2. The Qftt stands disposed of. No costs.

(Or.A.Wedawalli) (S.R.iidide)
Be»ber(a) ne«ber(4)

cc.


